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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL  

CENTRAL ZONE BENCH, BHOPAL, 

ORIGINAL APPLICATION NO. 07/2022 & 

ORIGINAL APPLICATION NO. 12/2022 

 

IN THE MATTER OF: 

 

SUBHASH C PANDEY                                             …. APPLICANT 

VERSUS 

STATE OF MP & ORS                                              …. RESPONDENT 

 

STATUS REPORT ON BEHALF OF STATE OF MADHYA 

PRADESH 
 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER: 

 

1. That, Hon’ble NGT issued following directions on dated 07/05/2025 in 

the matter of OA 07/2022 & OA 12/2022 (CZ) Dr. Subhash C Pandey 

v/s State of MP & Others. :- 

“2. Since, the matter is still pending before Hon’ble High 

Court, thus, put up with the latest status of the matter pending 

before Hon’ble High Court on the next date of listing.” 

 

2. That, in compliance with the order passed by the Hon’ble National 

Green Tribunal (hereinafter referred to as “Hon’ble Tribunal”) dated 

07.05.2025, the Respondent Bhopal Municipal Corporation (BMC) 

has submitted a detailed Status Report vide its communication dated 
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18.08.2025, pertaining to the issue of illegal constructions and the 

status of pending litigations before the Hon’ble High Court. The 

salient features of the said report are enumerated hereinbelow for the 

kind consideration of this Hon’ble Tribunal: 

3. That, a total of 11 structures were identified on private land located 

within 33 meters of the Full Tank Level (FTL) of the Kaliyasot 

Reservoir. 

4. That, consequent to such identification, the Building Permission 

Department of the BMC issued statutory notices under Section 307(2) 

of the Madhya Pradesh Municipal Corporation Act, 1956 to all the 

said eleven (11) private landowners on 11.09.2023, directing them to 

remove the unauthorized and illegal constructions erected on their 

respective parcels of land. 

5. That, upon expiry of the notice period, final notices were issued to the 

said landowners on 21.09.2023, calling upon them to vacate and 

demolish the illegal constructions within the stipulated time frame. 

6. That, out of the said eleven (11) cases, four (04) landowners have duly 

complied with the aforesaid notices and have removed the illegal 

constructions. However, the remaining seven (07) landowners have 

approached the Hon’ble High Court of Madhya Pradesh, Principal 
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Seat at Jabalpur, and have obtained interim stay orders restraining 

coercive action against them. 

7. That, in view of the above, the BMC, through its authorized legal 

representative, has filed appropriate applications seeking vacation of 

stay orders and for early hearing and disposal of the pending writ 

petitions, before the Hon’ble High Court on 18.08.2025. 

8. That, a copy of the letter dated 18.08.2025 issued by BMC, along with 

the copy of the said applications filed for vacation of stay orders, is 

marked and annexed herewith as Annexure R-1. 

9. That, the present status report is being submitted for the kind perusal 

of this Hon’ble Tribunal. This Hon’ble Tribunal may, therefore, take 

the present status report on record and pass any appropriate order(s) 

that it may deem fit, which will be complied with by Respondent 

Authorities. 

 
 
 
Date: 16.09.2025 
Place: Bhopal 

 

Through Counsel  
Prashant M. Harne  
Standing Counsel 
State of Madhya Pradesh 
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UBHASH C PANDEY 
; VERSUS 

AFFIDAVIT 

I" 
I J.- r 
,- , f' -,r. T Ir· 

fl r . \, , I --.. 
'· .. 

• • • • ·•·1•~-:>(B , .:•, ,.,, .. "\:,"' ___..,; __ _,, 

.... A#~-~t:KrfT_,~; .:-
Q ""-.:;1?,/Q"j/ 

0 ' .. 
.... RES 

I, Brajesh Sharma , Regional Officer, Regional Office Bhopal MPPCB, and 

Officer-in-Charge, Age: 59 Years, office at E-5 Arera Colony, Paryawaran 

Parisar, Regional Office, , Madhya Pradesh Pollution Control Board, , Bhopal do 

hereby solemnly affirm on oath as under: 

ARI~!!' , 

1. That I am Officer in Charge to represent this case on behalf of State of 

Madhya Pradesh in the present matter, and am fully conversant with the 

facts of the case and hence competent to swear on this affidavit. 

\ 
) 

2. That I am filing a Reply in the aforementioned matter before the Hon'ble 

Tribunal the contents of which are true and correct and no material fact. 

3. That the contents of the Reply are true and correct and no material fact is 

concealed or suppressed. 
NOTARIAL ~ 

, 

VERIFICATION 

I the above-named deponent do hereby verify that the contents of the affidavit 

above are true and correct. 

Signed and verified on 16.09.2025 at Bhopal (MP). 

,,jtf.,NATURE ATTESTED 

swo~~ 
RAJNI 1~ELANG 
NO'fAR Y ~ ,"IL',vOCJ\T~ 

14.4,UIMJI Nagar eno1.11i~.P.fn~•~ 
~ ............... ~'Lld.~ ........ , 

,...-

1kl09/w2-S 

Regional Offloer 
M. p:, Pollution C.nntr'.i Boar( 
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IN THE HIGH COURT OF MADHYA \ PRADESH 

PETITIONER 

Reg. blo. 

38513 

PRINCIPAL SEAT AT JABALPUR 

RESPONDENTS 

W.P. No. 24144/2023 

IVSI/ 

Sudhir Gupta 

Municipal Corporation Bhopal and 
others 

APPLICATION FOR VACATING THE INTERIM ORDER DATED 

22/09/2023 

The answering Respondents most respectfully submits as under : 

1. The Petitioner has filed the present petition challenging the impugned 

notice dt. 11/09/2023 issued by the answering Respondent under Section 

307 of M.P. Municipal Corporation Act, 1956 whereby, the Petitioner 

has been directed to remove construction as the same falls within 33 

metre limit from the Kaliyasot River failing which the same will be 

demolished. 

2. It is the contention of Petitioner that the impugned Notice has been 

issued without affording any opportunity of hearing and thus the said 

notice is issued contrary to Clause 4.47 A and 4.47 B of Bhopal 

Development Scheme, 2005. 

3. It is further contended by the Petitioner that he was not a party before 

the Ld. National Green Tribunal; therefore, any Order passed by the Ld. 

Tribunal is not binding on him. The Petitioner has also contended that 

KAR ;the property where the Petitioner has raised construction is nowhere 

LALITA 

SHUK%e Kaliyasot river and hence, there is no violation on his part. 

6
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VAL-D 

. The instant matter was listed before this Hon'bie Court on 22/09/2023 

GOvt. 

whereby the Hon'ble Court has stayed the cffect and operation of the 
impugned notice dt. 11/09/2023 with an observation that till next date of 
heanng the alleged construction relating to the petitioner shall not be 
demolished. 

5. It is pertinent to mention here that the answering respondents have filed 
their detailed and exhaustive reply wherein the answering respondents 
have raised a preliminary objection with regard to maintainability of 
instant petition as the Petitioner has an alternative remedy of filing an 

Application under Section 307(5) of the M.P. Municipal Corporation 
Act, 1956. 

7. It is pertinent to mention here that it was found that the Petitioner is 

running a restaurant on a land which is situated within 33 meter of no 

construction zone of Kaliyasot river and therefore, in compliance of 
Orders passed by Ld. National Green Tribunal, the answering 

ah jespondent took a decision to issue Petitioner a Notice under Section 

6. It is further submitted that the impugned Order has been issued in the 
light of pendency of execution proceedings before the NGT which have 

already directed the authorities to develop a green belt on an area of 33 
m. on both sides of the course of Kaliyasot river and if any 

encroachment is found then it has to be removed in light of Order dt. 

11.08.2023 passed in Execution Application no. 1/23(CZ). Since the 

action has been taken pursuant to order passed by NGT, therefore 

another appropriate remedy for the Petitioner is to approach NGT. 
Hence, for this reason also, the instant petition is not maintainable. 

7
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) of M.P. Municipal Corporation Act, 1956 for removal of 

construction. 

8. Hence, it will be seen that the answering respondent acted only on the 

basis of instructions and directions received by the revenue authorities 

Who after demarcation came to a conclusion that the construction raised 

by Petitioner falls within a distance of 33 meter of no construction zone 

of Kaliyasot Dam and which in compliance of Orders passed by Ld. 

Tribunal ought to be removed for which the answering Respondent is 

following due procedure of law. 

9. At this stage it is also submitted that the reply filed by the answering 

respondent be read as part and parcel of the present application. 

10.For the submissions made hereinabove, the instant petition is thus totally 

bereft of merit and therefore the interim order dt. 22/09/2023 deserves to 

be vacated by this Hon'ble Court. 

An Affidavit in support is filed herewith. 

In view of the aforesaid submissions, it is most respectfully prayed 
that the instant application be allowed and the interim order dt. 

22/09/2023 be vacated in the interest of justice. 

JABALPUR 

DATED: 
TAR 

Re:. Ao. 

PRA YER 

LALITA SHUKLA 

DISL. 
BHOPAL (M P)/ 

VALID UPIO 

06.07.2030 

GOVT. OF 

YASHOVARDHAN JAIN 

COUNSEL FOR RESPONDENT 
NO. 1 & 2 

8
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NOTARY 

BHOPAL/. 

NOTARY 
BHOPAL, 

OTA 

Sti 
NØZARIAL 

TAP 

NOTARIAL 

IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEATAT JABALPUR 

PETITIONER 

GNATUE 

RESPONDENTS 

1, Nand Kishore Dehariya S/o Shri NanhÍo Dehariya aged about 48 VOTAR 
years, posted as Executive Engineer, Municipal Corporation, Bhopal (M.P.), 

MOTAE do hereby make oath and state as under: 

W.P. No. 24144/2023 

INSII 

IDENTKer 

Sudhir Gupta 

Municipal Corporation Bhopal and 

1. That, the deponent is the OIC for Municipal Corporation, Bhopal 
(Respondent No. 1) and Respondent no. 2 in the instant Petition and 
hence competent to swear this Affidavit on oath. 

-DDRESS.. E:7, farhi 

others 

AFFIDAVIT 

2. That the accompanying application for vacating the interim order has, 
been drafted on ny instructions andI have read & understood its 
contents. 

Verified and signed on this 
| Sr No.HA. 

3. That, the contents of Para 1 to end of the attached return are based on 
information which I believe to be true. 

VERIFICATION 

Date..D6l2s 

NOTARY 
BHOPAL 

i. 

SWORN BEFDRE ME 
THE WWITHINNAMED 

I, Nand Kishore Dehariya, the above named deponent, dohefeby A A verify that the contents of Para 1 to 3 of the above Affidavit are rue toeg. No. my personal knowledge. 

LALITAKHUKLA 

NOTARY & ADVOCATE 

BHOPAL (M.P) INDA 

St 
NOTARY 
BHOPAL 

oTAR 

38548 

NOTARIAL 

day. gfAugust, 2025 at BhonalALITA SHUKLA! 
DSTT. AHOPALi 

VALO3O 
08 203 INDI 

17 AUG 9nn6 9
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AR 
Reg. O. 

38548 

PETITIONER 

IN THE HIGH COURT OF MADHYA PRADESH 

PRINCIPAL SEATAT JABALPUR 

RESPONDENTS 

DISTT EHC; 

VALID UPTC 06.02.2030 

QF 

W.P. No. 24093/2023 

APPLICATION FOR VACATING THE INTERIM ORDER DATED 

LALITA SIUK 

IIVSI/ 

Avdesh Agrawal 

Municipal Corporation Bhopal and 

others 

1. The Petitioner has filed the present petition challenging the impugned 

notice dt. I1/09/2023 issued by the answering Respondent under Section 

307 of M.P. Municipal Corporation Act, 1956 whereby, the Petitioner 

has been directed to remove construction as the same falls within 33 

metre limit from the Kaliyasot River failing which the same will be 

demolished. 

ND 

The answering Respondents most respectfully submits as under : 

2. It is the contention of Petitioner that the impugned Notice has been 

issued without affording any opportunity of hearing and thus the said 

notice is issued contrary to Clause 4.47 A and 4.47 B of Bhopal 

Development Scheme, 2005. 

22/09/2023 

3. It is further contended by the Petitioner that he was not a party before 

the Ld. National Green Tribunal; therefore, any Order passed by the Ld. 

Tribunal is not binding on him. The Petitioner has also contended that 

the property where the Petitioner has raised construction is nowhere 

close to Kaliyasot river and hence, there is no violation on his part. 

10
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LAL'T 

*the instant matter was listed before this Hon'ble Court on 22/09/2023 
whereby the Hon'ble Court has stayed the effect and operation of the 
impugned notice dt. I I/09/2023 with an observation that till next date of 
hearing the alleged construction relating to the petitioner shall not be 
demolished. 

5. It is pertinent to mention here that the answering respondents have filed 
their detailed and exhaustive reply wherein the answering respondents 
have raised a preliminary objection with regard to maintainability of 
instant petition as the Petitioner has an alternative remedy of filing an 

Application under Section 307(5) of the M.P. Municipal Corporation 
Act, 1956. 

6. It is further submitted that the impugned Order has been issued in the 

light of pecndency of execution proceedings before the NGT which have 
already directed the authorities to develop a green belt on an area of 33 
m. on both sides of the course of Kaliyasot river and if any 

encroachment is found then it has to be removed in light of Order dt. 

11.08.2023 passed in Execution Application no. 1/23(CZ). Since the 
action has been taken pursuant to order passed by NGT, therefore 

another appropriate remedy for the Petitioner is to approach NGT. 
Hence, for this reason also, the instant petition is not maintainable. 

7. It is pertinent to mention here that it was found that the Petitioner is 

running a restaurant on a land which is situated within 33 meter of no 

construction zone of Kaliyasot river and therefore, in compliance of 
Orders passed by Ld. National Green Tribunal, the answering 

respondent took a decision to issue Petitioner a Notice under Section 

NI 

11
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307(2) of M.P. Municipal Corporation Act, 1956 for removal of 

construction. 

8. Hence, it will be seen that the answering respondent acted only on the 

basis of instructions and directions received by the revenue authorities 

Who after demarcation came to a conciusion that the construction raised 

by Petitioner falls within a distance of 33 meter of no construction zone 

of Kaliyasot Dam and which in compliance of Orders passed by Ld. 

Tribunal ought to be removed for which the answering Respondent 1s 

following due procedure of law. 

9. At this stage it is also submitted that the reply filed by the answering 

respondent be read as part and parcel of the present application. 

10.For the submissions made hereinabove, the instant petition is thus totally 

bereft of merit and therefore the interim order dt. 22/09/2023 deserves to 

be vacated by this Hon'ble Court. 

An Affidavit in support is filed herewith. 

In view of the aforesaid submissions, it is most respectfully prayed 

that the instant application be allowed and the interim order dt. 

22/09/2023 be vacated in the interest of justice. 

JABALPUR 

DATED: 
Re, o. 
38548 

PRA YER 

Cov 

Y 
LALITA SUU"LA 

YASHOVARDHAN JAIN 

COUNSEL FOR RESPONDENT 
NO. 1 & 2 

12
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NO 
NotARY12 

BNOPAL 

NOTAAN 

RIAL 
NOTNE 

NOTAE SA 

NGTAPY 

HOTAY 

EHOP1/ 

NOTARIAL 

NOTARIAL 

PETITIONER 

IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEAT AT JABALPUR 

RESPONDENTS 

NOTARIAL 

W.P. No. 24093/2023 

I, Nand Kishore Dehariya S/o Shri Nanhoo Dehariya aged about 43 

years, posted as Executive Engineer, Municipal Corporation, Bhopal (M.P.), 
do hercby make oath and state as under: 

GNA . 

IVS/ 

1. That, the deponent is the OIC for Municipal Corporation, Bhopal 
(Respondent No. 1) and Respondent no. 2 in the instant Petition and 

hence competent to swear this Affidavit on oath. 

2. That the accompanying application for vacating the interim order has 

been drafted on my instructions and I have read & understood its 

contents. 

DEK 

Avdesh Agrawal 

Municipal Corporation Bhopai and 
others 

AFFIDAVIT 

2 That, the contents of Para 1 to end of the attached return are based on 

ormation which I believe to be true. 

Date... 

DORES E7,for tun 
Enlue, kolar Bla p 

Verified ánd signed pa thås 

I, Nand Kishore Dehariya, the above named deponent, dyhereby 
verify that the contents of Para 1 to 3 of the above Affidavit are taåe tos. o 
my personal knowledge. 

VERIFICATION 

...2e. 

SWORN BEFOtE ME 
THE WITHINANAMED 

4. 

day of August, 2025 at Bhppal LITA S KLAI 

LALILAtKLA 
NOTARY & ADVOCATE 

unrAL (MP)INDIA 

NOTARY 
BHOPAL 

8548 

SOVT . +. }aftur 

QF INO 

17 AU6 2025 13

151609



IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEAT AT JABALPUR 

LA 

PETITIONER 

RESPONDENTS 

W.P. No. 24059/2023 

INSI/ 

Vinit Ajmani 

Municipal Corporation Bhopal and 

others 

APPLICATION FOR VACATING THE INTERIM ORDER DATED 

22/09/2023 

The answering Respondents most respectfully submits as under i 

1. The Petitioner has filed the present petition challenging the impugned 

notice dt. 11/09/2023 issued by the answering Respondent under Section 

307 of M.P. Municipal Corporation Act, 1956 whereby, the Petitioner 

has been directed to remove construction as the same falls within 33 

metre limit from the Kaliyasot River failing which the same will be 

demolished. 

2. It is the contention of Petitioner that the impugned Notice has been 

issued without affording any opportunity of hearing and thus the said 

notice is issued contrary to Clause 4.47 A and 4.47 B of Bhopal 

Development Scheme, 2005. 

3. It is further contended by the Petitioner that he was not a party before 

the Ld. National Green Tribunal; therefore, any Order passed by the Ld. 

Tribunal is not binding on him. The Petitioner has also contended that 

atheproperty where the Petitioner has raised construction is nowhere 

close to Kaliyasot river and hence, there is no violation on his part. 

14
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32 

{LALIT 

4. The instant matter was listed before this Hon 'blc Court on 22/09/2023 
whereby the Hon'ble Court has stayed the effect and operation of the 
impugned notice dt. 11/09 2023 with an observation that till next date of 
hearing the alleged construction relating to the petitioner shall not be 
demolished. 

5. It is pertinent to mention here that the answering respondents have filed 
their detailed and exhaustive reply wherein the answering respondents 
have raised a preliminary objection with regard to maintainability of 
instant petition as the Petitioner has an alternative remedy of filing an 

Application under Section 307(5) of the M.P. Municipal Corporation 
Act, 1956. 

6. It is further submitted that the impugned Order has been issued in the 

light of pendency of execution proceedings before the NGT which have 
already directed the authorities to develop a green belt on an area of 33 

m. on both sides of the course of Kaliyasot river and if any 

encroachment is found then it has to be removed in light of Order dt. 

11.08.2023 passed in Execution Application no. 1/23(CZ). Since the 
action has been taken pursuant to order passed by NGT, therefore 

another appropriate remedy for the Petitioner is to approach NGT. 
Hence, for this reason also, the instant petition is not maintainable. 

7. It is pertinent to mention here that it was found that the Petitioner is 
running a restaurant on a land which is situated within 33 meter of no 

A construction zone of Kaliyasot river and therefore, in compliance of 

Ordets passed by Ld. National Green Tribunal, the answering 
respondent took a decision to issue Petitioner a Notice under Section 

INO 

15
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S072) of M.P. Municipal Cornoration Act, 1956 for removal of 

construction. 

8. Hence, it will be seen that the answering respondent acted only on the 

basis of instructions and directions received by the revenue authorities 

Who after demarcation came to a conclusion that the construction raised 

by Petitioner falls within a distance of 33 meter of no construction zone 

of Kaliyasot Dam and which in compliance of Orders passed by Ld. 

Tribunal ought to be removed for which the answering Respondent 1s 

following due procedure of law. 

9. At this stage it is also submitted that the reply filed by the answering 

respondent be read as part and parcel of the present application. 

10.For the submissions made hereinabove, the instant petition is thus totally 

bereft of merit and therefore the interim order dt. 22/09/2023 deserves to 

be vacated by this Hon'ble Court. 

An Affidavit in support is filed herewith. 

In view of the aforesaid submissions, it is most respectfully prayed 
that the instant application be allowed and the interim order dt. 

22/09/2023 be vacated in the interest of justice. 

JABALPUR 

DATED: 

PRAYER 

OTA, R-
Reg. , 

LALI 

VT, 

(ivi 

YASHOVARDHAN JAN 

COUNSEL FOR RESPONDENT 

NO. 1 & 2 

16
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NGTAY 
BHOPA. 

NOTARY 
BHOPAL 

NOTARIAL 

IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEATATJABALPUR 

PETITIONER 

RESPONDENTS 

W.P. No. 24059/2023 

I/NSII 

DORCSS..E?, fortu 

Vinit Ajmani 

Municipal Corporation Bhopal and 

others 

1. That, the deponent is the OIC for Municipal Corporation, Bhopal 

(Respondent No. 1) and Respondent no. 2 in the instant Petition and 

hence competent to swear this Affidavit on oath. 

Date...... 

AFFIDAVIT 

2. That the accompanying application for vacating the interim order has 

been drafted on my instructions and I have read & understood its 

contents. 

I, Nand Kishore Dehariya S/o Shri Nanhoo Dehariya aged about 48 

years, posted as Executive Engineer, Municipal Corporation, Bhopal (M.P.),OTA 

do hereby make oath and state as under: 

3. That, the contents of Para 1 to end of the attached return are based on 

information which I believe to be true. 

VERIFICATION 

LALITA 

, Nand Kishore Dehariya, the above named deponent, do hér�b A 
verify that the contents of Para 1 to 3 of the above Affidavit aré tre io 
my personal knowledge. 

SWORN BEFORE ME 
THE WVITHIN NAMED 

NOTARY 

NOTARY & MvUCATE 

BHOrAL (M.P, I1NDA 

SHU 
SHOPAL 

385 
Reg. lo 

Veriied and signed on. sbisday of August, 2025 at BhoRITA S.:UKLA 

NOTARIAL 

SHU 
NOTARY 
BHOPAL 

VoTAS 

DISTT 3HOPAL ( i 
VALIO UPTO 

060' 2030 
QF INO 

17 AUC 2095 

17
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IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEATAT JABALPUR 

LALITA S 

PETITIONER 

OTA 

RESPONDENTS 

WP. No. 24123/2023 

INSI/ 

Sushma Pathak 

APPLICATION FOR VACATING THE INTERIM ORDER DATED 

Municipal Corporation Bhopal and 
others 

KLA 

The answering Respondents most respectfully submits as under : 

1. The Petitioner has filed the present petition challenging the impugned 
notice dt. 11/09/2023 issued by the answering Respondent under Section 
307 of M.P. Municipal Corporation Act, 1956 whercby, the Petitioner 
has been directed to remove construction as the same falls within 33 

metre limit from the Kaliyasot River failing which the same will be 
demolished. 

INDIA 

22/09/2023 

2. It is the contention of Petitioner that the impugned Notice has been 

issued without affording any opportunity of hearing and thus the said 

notice is issued contrary to Clause 4.47 A and 4.47 B of Bhopal 

Development Scheme, 2005. 

3. It is further contended by the Petitioner that he was not a party before 

the Ld. National Green Tribunal; therefore, any Order passed by the Ld. 

Tribunal is not binding on him. The Petitioner has also contended that 

Ae roperty where the Petitioner has raised construction is nowhere 
32 Close to, Kaliyasot river and hence, there is no violation on his part. 

18
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4. The instant matter was listed before this Hon'blc Court on 22/09/2023 

LALE 

Reg 

325 

whereby the Hon'ble Court has stayed the effect and operation of the 
impugned notice dt. 1109/2023 with an observation that till next date of 
hearing the alleged construction relating to the petitioner shall not be 

5. It is pertinent to mention here that the answering respondents have filed 
their detailed and exhaustive reply wherein the answering respondents 
have raised a preliminary objection with regard to maintainability of 
instant petition as the Petitioncr has an aternative remedy of filing an 

Application under Section 307(5) of the M.P. Municipal Corporation 
Act, 1956. 

OTA 

demolished. 

6. It is further submitted that the impugned Order has been issued in the 

light of pendency of execution proceedings before the NGT which have 
already directed the authorities to develop a green belt on an area of 33 
m. on both sides of the course of Kaliyasot river and if any 

encroachment is found then it has to be removed in light of Order dt. 

11.08.2023 passed in Execution Application no. 1/23(CZ). Since the 
action has been taken pursuant to order passed by NGT, therefore 
another appropriate remedy for the Petitioner is to approach NGT. 
Hence, for this reason also, the instant petition is not maintainable. 

7. It is pertinent to mention here that it was found that the Petitioner is 

running a restaurant on a land which is situated within 33 meter of no 

construction zone of Kaliyasot river and therefore, in compliance of 
Orders passed by Ld. National Green Tribunal, the answering 
respghdent took a decision to issue Petitioner a Notice under Section 

LA 

OF IND 
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307(2) of M.P. Municipal Corporation Act, 1956 for removal of 
construction. 

8. Hence, it will be scen that the answering respondent acted only on the 

basis of instructions and directions received by the revenue authorities 

who after demarcation came to a conclusion that the construction raised 
by Petitioner falls within a distance of 33 meter of no construction zone 

of Kaliyasot Dam and which in compliance of Orders passed by Ld. 
Tribunal ought to be removed for which the answering Respondent is 
following due procedure of law. 

9. At this stage it is also submitted that the reply filed by the answering 

respondent be read as part and parcel of the present application. 

10.For the submissions made hereinabove, the instant petition is thus totally 
bereft of merit and therefore the interim order dt. 22/09/2023 deserves to 

be vacated by this Hon'ble Court. 

An Affidavit in support is filed herewith. 

In view of the aforesaid submissions, it is most respectfully prayed 

that the instant application be allowed and the interim order dt. 

22/09/2023 be vacated in the interest of justice. 

JABALPUR 

DATED: 

PRA YER 

LAL 

KLA 

PF INO 

YASHOVARDHAN JAIN 
COUNSEL FOR RESPONDENT 

NO. I & 2 
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NOTAR 

NOTARY 
98OPAL 

WoT 

NOTARIAL 

IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEATAT JABALPUR 

GNATF 

PETITIONER 

RESPONDENTS 

W.P. No. 24123/2023 

I, Nand Kishore Dehariya Slo Shri Nanhoo Dehariya aged about 4% 
years, posted as Executive Engineer, Municipal Corporation, Bhopal (M.P.), 
do hereby make oath and state as under: 

2eg 

I/VS// 

(LAL! 

1. That, the deponent is the OIC for Municipal Corporation, Bhopal 
(Respondent No. 1l) and Respondent no. 2 in the instant Petition and 
hence competent to swear this Affidavit on oath. 

VALD UPTO 

06.02.203 

2. That the accompanying application for vacating the interim order has. 
been drafted on my instructions and I have read & understood its 

Contents. 

Sushma Pathak 

AFFIDAVIT 

3. That, the contents of Para i to end of the attached return are based on 
jinfotmation which I believe to be true. 

Municipal Corporation Bhopal and 
others 

NAME .tts ync heras 
DDRESS.F,fortu 

Verified and sigred o b 

VERIFICATION 

nshore Dehariva, the above named deponent, do hereby 
verify that the contents of Para 1 to 3 of the above Affidavit are true to 
my personal knowledge. 

Sr. No. 
day of August, 2025 at Bhopal 

|Dote.aloBlLs 
BEFBRE ME SWORN 

THE WITHIN/NAMED 

LALITA KLA 
NOTARY &ADVOCATE 

BHOPAL (M.P.) INDIA 

K 
NOTARY 

BHOPAL 
or 

Sh 

NOTARY 
BHOFAL 

A 

NOTARIAL 

17 AUG 2025 
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IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEAT AT JABALPUR 

PETITIONER 

RESPONDENTS 

W.P. No. 24111/2023 

I/VS// 

Shikha Mahendra Singh 

APPLICATION FOR VACATING THE INTERIM ORDER DATED 

NO TA 

Municipal Corporation Bhopal and 
others 

The answering Respondents most respectfully submits as under : 

22/09/2023 

1. The Petitioner has filed the present petition challenging the impugned 
notice dt. 11/09/2023 issued by the answering Respondent under Section 

307 of M.P. Municipal Corporation Act, 1956 whereby, the Petitioner 
has been directed to remove construction as the same falls within 33 

metre limit from the Kaliyasot River failing which the same will be 
demolished. 

LALITASiKLA 

2. It is the contention of Petitioner that the impugned Notice has been 

issued without affording any opportunity of hearing and thus the said 

notice is issued contrary to Clause 4.47 A and 4.47 B of Bhopal 
Development Scheme, 2005. 

3. It is further contended by the Petitioner that he was not a party before 

the Ld. National Green Tribunal; therefore, any Order passed by the Ld. 
Tribunal is not binding on him. The Petitioner has also contended that 
the property where the Petitioner has raised construction is nowhere 

close to Kaliyasot river and hence, there is no violation on his part. 

22
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. The instant matter was listed before this Hon 'ble Court on 22/09/2023 

whereby the Hon'bie Court has staycd the effect and operation of the 
mpugned notice dt. 11/09/2023 with an observation that till next date of 

hearing the alleged construction relating to the petitioncr shall not be 

LALIT 

demolished. 

5. It is pertinent to mention here that the answering respondents have tiled 

their detailed and exhaustive reply wherein the answering respondents 
have raised a preliminary objection with regard to maintainability of 
instant petition as the Petitioner has an alternative remedy of filing an 

Application under Section 307(5) of the M.P. Municipal Corporation 
Act, 1956. 

6. It is further submitted that the impugned Order has been issued in the 

light of pendency of execution proceedings before the NGT which have 
already directed the authorities to develop a green belt on an area of 33 
m. on both sides of the course of Kaliyasot river and if any 

encroachment is found then it has to be removed in light of Order dt. 

11.08.2023 passed in Execution Application no. 1/23(CZ). Since the 

action has been taken pursuant to order passed by NGT, therefore 

another appropriate remedy for the Petitioner is to approach NGT. 

Hence, for this reason also, the instant petition is not maintainable. 

Reg. No. 

31 

GovT 

7. It is pertinent to mention here that it was found that the Petitioner is 

running a restaurant on a land which is situated within 33 meter of no 

construction zone of Kaliyasot river and therefore, in compliance of 

Orders passed by Ld. National Green Tribunal, the answering 
respondent took a decision to issue Petitioner a Notice under Section 

23
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S07(2) of M.P. Municipal Corporation Act, 1956 for removal of 
construction. 

8. Hence, it will be seen that the answering respondent acted only on the 
basis of instructions and directions received by the revenue authorities 
who after demarcation came to a conclusion that the construction raised 
by Petitioner falls within a distance of 33 nmeter of no construction zone 

of Kaliyasot Dam and which in compliance of Orders passed by Ld. 
Tribunal ought to be removed for which the answering Respondent is 

following due procedure of law. 

9. At this stage it is also submitted that the reply filed by the answering 
respondent be read as part and parcel of the present application. 

10.For the submissions made hereinabove, the instant petition is thus totaly 
bereft of merit and therefore the interim order dt. 22/09/2023 deserves to 

be vacated by this Hon'ble Court. 

An Affidavit in support is filed herewith. 

In view of the aforesaid submissions, it is most respectfully prayed 

that the instant application be allowed and the interim order dt. 

22/09/2023 be vacated in the interest of justice. 

JABALPUR 

DATED: LAL 

PRA YER 

GOV 

OTA 
YASHOVARDHAN JAIN 

COUNSEL FOR RESPONDENT 
NO. 1 & 2 SiLiLA 
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NOTAYY 
aHOPAL/ 

TARY 

3HOP 

NOTARY 

BHODA 

NOTARIAL 

IN THE HIGH C URT OF MADHYA PRADESH 

PRINCIPAL SEAT AT JABALPUR 

PETITIONER 

RESPONDENTS 

W.P. No. 24111/2023 

I/VSI/ 

Shikha Mahendra Singh 

I, Nand Kishore Dehariya S/o Shri Nanhoo Dehariya aged about 48 

years, posted as Executive Engineer, Municipal Corporation, Bhopal (M.P.), 

do hereby make oath and state as under: 

Municipal Corporation Bhopal and 

others 

AFFIDAVIT 

1. That, the deponent is the OIC for Municipal Corporation, Bhopal 

(Respondent No. 1) and Respondent no. 2 in the instant Petition and 

hence competent to swear this Affidavit on oath. 

DORESS.E, orbu 

2. That the accompanying application for vacating the interim order has 

been drafted on my instructions and I have read & understood its 

contents. 

3. That, the contents of Para 1 to end of the attached return are based on 

information which I believe to be true. 

Verified and signed on this 

VERIFICATION 

I, Nand Kishore Dehariya, the above named deponent, do hereby 

verify that the contents of Para 1 to 3 of the above Affidavit áte irue f6. No. 

my personal knowledge. 

Sr. N..H4. 
day of August, 2025 at Bo 

.j282.s 

SWORN BEHORE ME 
THE WITHIN NAM�D 

LALITASHUKLA ADvoCATE NOTARY & 
HOFAL (M.P) NDIA 

AR 

Gov 

NOTARIAL 

NOTARY 
BHOPAL. 

. +. dEtUT 

06 U2 203u 

.17 AUG 2025 

A 

OF IND 
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IA R 
Ree. i 

226. 

LAL'T 

IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEATAT JABALPUR 

PETITIONER 

RESPONDENTS 

W.P. No. 24098/2023 

Govt, 

I/VSI/ 

Mamta Yadav 

Municipal Corporation Bhopal and 
others 

APPLICATION FOR VACATING THE INTERIM ORDER DATED 

22/09/2023 

The answering Respondents most respectfully submits as under : 

1. The Petitioner has filed the present petition challenging the impugned 
notice dt. 11/09/2023 issued by the answering Respondent under Section 
307 of M.P. Municipal Corporation Act, 1956 whereby, the Petitioner 
has been directed to remove construction as the same falls within 33 

metre limit from the Kaliyasot River failing which the same will be 
demolished. 

2. It is the contention of Petitioner that the impugned Notice has been 

issued without affording any opportunity of hearing and thus the said 

notice is issued contrary to Clause 4.47 A and 4.47 B of Bhopal 
Development Scheme, 2005. 

3. It is further contended by the Petitioner that he was not a party before 

the Ld. National Green Tribunal; therefore, any Order passed by the Ld. 

Tribunal is not binding on him. The Petitioner has also contended that 
the property where the Petitioner has raised construction is nowhere 

close to Kaliyasot river and hence, there is no violation on his part. 
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feg 

4. The instant matter was listed before this Hon'ble Court on 22/09/2023 

whereby the Hon'ble Court has stayed the effect and operation of the 
mpugned notice dt. 11/09/2023 with an observation that till next date of 

hearing the alleged construction relating to the petitioner shall not be 
demolished. 

5. It is pertinent to mention here that the answering respondents have filed 

their detailed and exhaustive reply wherein the answering respondents 
have raised a preliminary objection with regard to maintainability of 

instant petition as the Petitioner has an alternative remedy of filing an 

Application under Section 307(5) of the M.P. Municipal Corporation 
Act, 1956. 

OIA 

GoV 

6. It is further submitted that the impugned Order has been issued in the 
light of pendency of execution proceedings before the NGT which have 

already directed the authorities to develop a green belt on an area of 33 
m. on both sides of the course of Kaliyasot river and if any 

encroachment is found then it has to be removed in light of Order dt. 

11.08.2023 passed in Execution Application no. 1/23(CZ). Since the 
action has been taken pursuant to order passed by NGT, therefore 

another appropriate remedy for the Petitioner is to approach NGT. 

Hence, for this reason also, the instant petition is not maintainable. 

7. It is pertinent to mention here that it was found that the Petitioner is 

running a restaurant on a land which is situated within 33 meter of no 

3849 

construction zone of Kaliyasot river and therefore, in compliance of 

Orders passed by Ld. National Green Tribunal, the answering 

respondent took a decision to issue Petitioner a Notice under Section 
(LALITA iKLA! 
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) of M.P. Municipal Corporation Act, 1956 for removal of 
construction. 

0. Hence, it will be scen that the answering respondent acted only on the 
basis of instructions and directions received by the revenue authorities 

who after demarcation came to a conclusion that the construction raised 

by Petitioner falls within a distance of 33 meter of no construction zone 

of Kaliyasot Dam and which in compliance of Orders passed by Ld. 
Tribunal ought to be removed for which the answering Respondent is 

following due procedure of law. 

9. At this stage it is also submitted that the reply filed by the answering 

respondent be read as part and parcel of the present application. 
10.For the submissions made hereinabOve, the instant petition is thus totally 

bereft of merit and therefore the interim order dt. 22/09/2023 deserves to 
be vacated by this Hon'ble Court. 

An Affidavit in support is filed herewith. 

In view of the aforesaid submissions, it is most respectfully prayed 
that the instant application be allowed and the interim order dt. 
22/09/2023 be vacated in the interest of justice. 

JABALPUR 
DATED: 

PRAYER 

(LALITiKLA 

Gov 

YASHOVARDHAN JAIN 
COUNSEL FOR RESPONDENT 

NO. 1 & 2 
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NOTAR 

NOTARIAL 

IN THE HIGH COURT OF MADHYA PRADESH 

NAME 

PETITIONER 

GNATURE 

RESPONDENTS 

PRINCIPAL SEAT AT JABALPUR 

contents. 

W.P. No. 24098/2023 

INS// 

Mamta Yadav 

I, Nand Kishore Dehariya Slo Shri Nanhoo Dehariya aged about 48 
years, posted as Executive Engineer, Municipal Corporation, Bhopal (M.P.). 
do hereby make oath and state as under: 

Municipal Corporation Bhopal and 

DENTIFKBr 

others 

1. That, the deponent is the OIC for Municipal Corporation, Bhopal 
(Respondent No. 1) and Respondent no. 2 in the instant Petition and 
hence competent to swear this Affidavit on oath. 

NOTA 3. That. the contents of Para 1 to end of the attached return are based on 
information which I believe to be true. 

AFFIDAVIT 

2. That the accompanying application for vacating the interim order has 
been drafted on my instructions and I have read & understood its 

-DORESS..,forta. 

I, Nand Kishore Dehariya, the above named depang, 

VERIFICATION 

verify that the contents of Para 1 to 3 of the above Affidavit are true to 
my personal knowledge. 

Verified and signed on thig)) �ay of August, 2025 at Bhopat 
NO..svauoete*ses s..202, 

|Date.308),s 

SWORN BEFORE ME 
THE WITHIN NAMED 

hereby A 

LALITASOKLA 
NOTARY B ADVOCATE 

BHOPAL (M.P.) INDIA 

Reg. 

NOTAR? 

NorAB 
NOT 

B4OPAL 

NO. 

NOTARIAL 

38548 

BH 

L¤LITA SH KLA 

VALIO UP1) 

OF 

17 AUG 2025 29
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OIA 

PETITIONER 

RESPONDENTS 

IN THE HIGH COURT OF MADHYA PRADESH 
PRINCIPAL SEAT AT JABALPUR 

W.P. No. 24101/2023 

the 

IVS/I 

APPLICATION FOR VACATING THE INTERIM ORDER DATED 

LAiA SKLA 

Arvind Agrawal 

GoVI QE 

Municipal Corporation Bhopal and 

The answering Respondents most respectfully submits as under : 

INO 

others 

1. The Petitioner has filed the present petition challenging the impugned 
notice dt. 11/09/2023 issued by the answering Respondent under Section 
307 of M.P. Municipal Corporation Act, 1956 whereby, the Petitioner 
has been directed to remove construction as the same falls within 33 
metre limit from the Kaliyasot River failing which the same will be 
demolished. 

2. It is the contention of Petitioner that the impugned Notice has been 
issued without affording any opportunity of hearing and thus the said 
notice is issued contrary to Clause 4.47 A and 4.47 B of Bhopal 
Development Scheme, 2005. 

3. It is further contended by the Petitioner that he was not a party before 
the Ld. National Green Tribunal; therefore, any Order passed by the Ld. 
Tribunal is not binding on him. The Petitioner has also contended that 

eproperty where the Petitioner has raised construction is nowhere 
close to Kaliyasot river and hence, there is no violation on his part. 

22/09/2023 
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LALT 

co 

4. The instant matter was listed before this Hon'ble Court on 22/09/2023 
whereby the Hon'ble Court has stayed the effect and operation of the 
impugned notice dt. 11/09/2023 with an observation that till next date of 
hearing the alleged construction relating to the petitioner shall not be 
demolished. 

5. It is pertinent to mention here that the answering respondents have filed 
their detailed and exhaustive reply wherein the answering respondents 
have raised a preliminary objection with regard to maintainability of 
instant petition as the Petitioner has an alternative remedy of filing an 
Application under Section 307(5) of the M.P. Municipal Corporation 
Act, 1956. 

6. It is further submitted that the impugned Order has been issued in the 
light of pendency of execution proceedings before the NGT which have 
already directed the authorities to develop a green belt on an area of 33 

m. on both sides of the course of Kaliyasot river and if any 
encroachment is found then it has to be removed in light of Order dt. 
11.08.2023 passed in Execution Application no. 1/23(CZ). Since the 
action has been taken pursuant to order passed by NGT, therefore 
another appropriate remedy for the Petitioner is to approach NGT. 
Hence, for this reason also, the instant petition is not maintainable. 

9T4 

7. It is pertinent to mention here that it was found that the Petitioner is 
running a restaurant on a land which is situated within 33 meter of no 
construction zone of Kaliyasot river and therefore, in compliance of 

Orders passed by Ld. National Green Tribunal, the answering 
faspondent took a decision to issue Petitioner a Notice under Section 

INT 
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307(2) of M.P. Municipal Corporation Act, 1956 for removal of 
construction. 

8. Hence, it will be seen that the answering respondent acted only on the 
basis of instructions and directions received by the revenue authorities 
who after demarcation came to a conclusion that the construction raised 

by Petitioner falls within a distance of 33 meter of no construction zone 

of Kaliyasot Dam and which in compliance of Orders passed by Ld. 
Tribunal ought to be removed for which the answering Respondent is 
following due procedure of law. 

9. At this stage it is also submitted that the reply filed by the answering 

respondent be read as part and parcel of the present application. 

10.For the submissions made hereinabove, the instant petition is thus totally 
bereft of merit and therefore the interim order dt. 22/09/2023 deserves to 

be vacated by this Hon'ble Court. 

An Affidavit in support is filed herewith. 

In view of the aforesaid submissions, it is most respectfully prayed 

that the instant application be allowed and the interim order dt. 

22/09/2023 be vacated in the interest of justice. 

JABALPUR 

DATED: 

(LALI 

PRAYER 

Reg. r 
385 

KLA 
OF /NDIA 

YASHOVARDHAN JAIN 
COUNSEL FOR RESPONDENT 

NO. 1 & 2 
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NOTARY 

BHOPAL 

oTAR 

NOTARIAL 

SP 
NOTARY 

BHOPAL 

NOTARIAL 

NOTARIAL 

NOTARIAL 

ME 

IN THE HIGH COURT OF MADHYA PRADESH 

PETITIONER 

RESPONDENTS 

PRINCIPAL SEAT AT JABALPUR 

NO 
Reg. 

3254 

I, Nand Kishore Dehariya Slo Shri Nanhoo Dehariya aged about 48 

years, posted as Executive Engineer, Municipal Corporation, Bhopal (M.P.), 

do hereby make oath and state as under: 

VA 1D UETO 

06.02 2030 

W.P. No. 24101/2023 

1. That, the deponent is the OIC for Municipal Corporation, Bhopal 

(Respondent No. 1) and Respondent no. 2 in the instant Petition and 

hence competent to swear this Affidavit on oath. 

oF 

INSII 

2. That the accompanying application for vacating the interim order has 
been drafted on my instructions and I have read & understood its 

contents. 
3. That, the contents of Para 1 to end of the attached return are based on 

information which I believe to be true. 

Arvind Agrawal 

IND: 

-DORESS..! 
Entars, Kolcy Rla 

Municipal Corporation Bhopal and 
others 

AFFIDAVIT 

my personal knowledge. 

VERIFICATION 

Nnd Kishore Dehariya, the above named deponent, do hereby 
verify that the contents of Para 1 to 3 of the above Affidavit are true to 

Venified and signed on thi_ day of August, 2025 at Bhopal 
Sr. No.....3s..m0202..... 

Date.AD8 12 026 

SWORN BEFRE ME 
THE WITHIN NAMED 

LALIIA (KLA 
NOTARY &3CATE 

BHOPAL (M) NDIA 

NOTARY 
RHOPAL 

NOTARIAL 

NOTARIAL 
BNGPAL 

NeTARIAt 

'NOTARY 
BHOP 

NOTARIAL 

17 AUG 2025 
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